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02.09.2009 	Heard Mr.B.Cbakraborty, learned 
counsel for the Applicant and Mrs.Usha 
Das,. learned AddL Standing Counsel for 
the Government of India (to whom a copy 
of this O.A. has already been supplied) 
and pemsed the matenals placed on 
record. 

Issue notice to the Respondents 
requizing them to file their written 

0 statement by lSth October 2009. 
Call this matter on 15.10.2009 for 

3fr 
(M.K Ledi) 	(M.R.Mohanty) 
Member(A) 	Vice-Chalnnan 
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15.10.2009 No written statement has yet been 

tiled by the Respondents in this case. 

Ms.Usha Das, learned AddL Standing, 

counsel for the Union of India states that 

possibly this case tot maintainable 
against the Respondent Organization. 

She wants to examine the matter with 

reference to a Bombay Bench judgment 
of this Tribunal. 
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O.A. 171-09 
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On her prayer, call this matter on 
06.11.2009 for admission. 

(M.ø1turvedi) 	M.R.Mohanty) 
Member A) 	Vice-Chairman 

/bb/ 

06.11.2009 	Mr.T.R.Sarma, learned coursel for 

Applicant seeks one week time to examine 

as 10 whether this Tribimnal has jurisdiction 

over the subject mailer of this case. Request 

is allowed. 
I 	 • 

Ms.U.Das, learned AddI. C.G.S.C. f r 

dents states that in teirns of Ho ' le 

e Coud judgment dated .09.01.1998 n SLP 

(C) No. 6/1995k Union of india & Anoth vs. Smt. 

	

• Vidyawati, 	embers of Gener 	.Reserve  
, . 	 • 

Engineering Force not within the ju aiction of this. 

riunatasheldbyifon arlieroc sioninR.Viswah 

&Ors.vs.Unionofindia&O 1R1983SC658" 

16 

	

	 x-facieAlicant is not .member of the 

General Reserve Engine ring ForceNhe is only ,  
O) 	 civilian. Therefore, raf of the,said judgmnfwouId 

beinapplicable 	
spondents to file reply on 1as 

within four we 

' 	 List 	23122009 
........................... .. 

III 

List on2S.11.2009. 

ircrn;' 	 l 

1) 	II 	 • 	 (MadanKurChaturvedi) (MukeshKumar Gupta) 
,x..,j 	/,iY/, 4JI 	 Member (A) 	. 	 Member (J) 
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O.A.171 of 2009 

25.11.2009 	Ms.U.Dos, learned AddL C.G.S.C. for 

• 	Respondents states that in terms of Hon 1 ble 

Supreme Court judgment dated 09.01.1998 in SLP 

• 	 (C) No.8096/1995, Union of India & Another vs. Smt. 

Vidyawati, members of General Reserve 

•  Engneering Force is not within the jurisdiction of this 

Tribunal as held by it on earlier occasion in R. Viswah 

& Ors. vs. Union of India & Ors., AiR 1983 SC 658. 

Ex-focie Applicant is not a member of the 

•  General Reserve Engineering Force, as he is only 

civilian. Therefore, ratio of the said judgment would 

be inapplicoble. Respondents to file reply on merits 

within four weeks. 

List on 23.12.2009.

"&- 	-3 N 	
(Moda'rChaturvedi) (Mukear Gupta) 

Member (A) 	 Member CM 
22_f/ 	 bb/ 2.r 	 I '  

23.12.2009 	Learned Standing counsel for 

/'Jo /_c ki(P 	 Respondents seeks four weeks time to file 

written statement. 

Ust the matter .  on 251h January, 2010. 

(Mada. Chaturvedi) 
Member (A) 

IpbI 

25D1 2010 	Ms.thDas. leaned Add. C.GSS.C. seeks 
Nv 	La' 	 fou, weeks time to file written statement 

List the matter on 25.022010. 

V 

• 	 (Madan 	Chaturvedi) 
Member (A) 

/bof 
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O.A.171 of 2009 

	

25.02.2010 	VirkaUy five months time have gone 

by and no reply has beeh filed. Ms.UDas, 

learned AddI. C.G.S.C. seeks luither time to 

file reply. Last and final opportunity of three 

weeks is allowed to Respondents to take 
• 	.. 	appropriate steps and to file reply, failing 

• 

	

	
which appUation will proceed based on 

documents available on record. 

List on 23.03.2010. 

-- 	 • 	 •: 	....... 

I 

.(MadanKumar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

/bb/ 

23.03.2010 	Ms. U. Das learned Add!. CGSC 

Ipb/ 
••7. •': 	•r 
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for Respondents seeks further two days 
time to file reply. 

List the matter on 26th  March 

2010. 

(Madan Kumar Chaturvedi) 
Member (A) 

C 

0 	Ms. U. Das, learned Addi. CGSC for 

Respondents states that wtten statement 

has already been filed. Mr. B. Chakrabarty, 

learned counsel for Applicant present in 

court and prayed for three weeks time to file 

reloinder. 

Ust on 22.04.201.. 

(Madan'r. Chat.urvedi), 
Member (A) 
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O.A..No.171 Of 2009 

22.04.2010 	Mr. T.R. Sarma, learned counsel 

• for Applica, seeks to withdraw the 

present 	applicati'on 	stating . that 
2) 16 	 ResDondents have assured him to 

consider his grievance appropriately. 
• 	• 	 .Th 	 • 	In the circumstance, noticing the 

f /IQ 
99 epw/ •  

• aforesaid, 	O.A. • is 	dismissed - • as 
d •& 	 withdrawn. Ms. U. Das, learned AddI. 

• e k 	 •. 	CGSC for Respondents is present. 

V 	£ 	• 

• 	
(Madaichatu'edi) (Mukesuarupta) • 

Mombor (A) 	Mombor (J) 
IpbI 	• 	• 	• 

.11 



/ 

a 

A 

(' 	o 

	

Before the Central Administrative Tribunal 	I 
Guwahati Bench: Guwahati 

	

(An Applicant under Section 19 of the AdministrativeTribunal Act,1985) 	- 

O.ANo. t71 /2009 

Sri Sumer Ma! 	 ---Applicant 

-Versus- 	 Central AdministrativeTribunal  
-; 	rrrkE1 	1Tfl1 	. Union of India and others 	—Res ondents 

1 AUG 2009 

Cuwahati Bench 
SYNOPSIS 

The applicant joined the services of GREF in 1986 as an Overseer and in course of 

time he was duly promoted to the rank of BLR Grade-Il and then to the rank of B/R 

Grade-I and is presently posted under Respondent No.4. 

There had been some problems at the native place of the applicant and his wife was 

having some ailment. Moreover, at his place of service the applicant was facing undue 

harassments at the hands of the respondent no.4. Therefore the applicant on 29.8.2008, 

having completed more than 20 years of required service, applied for voluntary 

retirement from service before the respondent no.3. However, the application was 

returned by an officer subordinate to respondent no.3 unauthorisedly, on same flimsy 

ground. Subsequently, he filed another application on 19.1.09 for voluntary retirement, 

pursuant to which the respondents was intimated that his Voluntary Retirement was 

granted from 1.7.09. 

In view of the serious domestic problems, the applicant applied for leave for 80 days 

which was approved by order dated 16.1.09 subject to completion of certain works. 

However, till April, 2009, the applicant was not allowed to leave station by the 

respondent no.4 maliciously on the pretext that the work of bridge construction in 

which the applicant was engaged, was not completed. After the applicant completed 

the work, the respondent ,no.4 asked the applicant to complete other works which 

would have taken another month. Since the applicant was hard pressed for his 

problems at home, he proceeded on leave from 14.4.09 completing the formalities of 

leave. Surprisingly, at his native place he came to know that he was declared a 

Deserter on 15.4.09 it1f. The applicant cut short his leave and resumed duty on 
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CLIWI1afj Bench  

11.6.09 and on his joining the respondent no.4 maliciously issued numerous call letters 

to fmd lapses of the applicant and also held Court of Enquiry unauthorisedly. The 

voluntary retirement of the applicant which was sanctioned with effect from 1.7.09 

was nearing and maliciously by order dated 25.6.09 the voLuntaxyirernent was 

deferred by two months and by order dated 26.6.09 the voluntary retirement was 

- 

order of 	 was cancelled just_before one day of 

his due date of retirement and all these orders were passed without affording any 

opportunity to the applicant of being heard. 

In the mean time the wife of the applicant has become more sick and has been advised 

for immediate operation. The respondent no-4 has also started causing all sorts of 

harassments to the applicant and the applicant has became a psychiatric patient out of 

anxiety and frustration. 

The present application by the applicant is seeking a remedy against the illegal, 

arbitrary and malicious action of the authorities in preventing the applicant from going 

on voluntary retirement malafide and on extraneous considerations and he is seeking 

appropriate relief before the Hon'ble Tribunal. 

LIST OF DATES 

17.3.1986- 	The applicant was appointed as an overseer in the General 
Reserve Engineering Force (GREF) 

August, 1989- 	That applicant was promoted to the rank of BR- Grade-IT. 

July, 2004- 	The applicant was promoted to the rank of BR- Grade-I 

June, 2007- 	The applicant joined 1444BCC under Respondent no.4. 

In the mean time the wife of the applicant fell sick and there were 
some other house hold problems. The respondent no.4, since his 
joining, caused undue harassment to the applicant and for all such 
reasons the applicant decided to go on voluntary retirement. 

29.8.08- 	The applicant submitted application before the respondent no-3 
for voluntary retirement as he completed more than 20 years of 
regular services (Annexure-1). 
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Guwahati Bench 

16.10.08- 	The application for voluntary retirement was returned by 
an officer subordinate to respondent no.3 unauthorisedly 
and on flimsy ground.. (Annexure-2). 

10.1.09- 	Applicant submitted application praying for 80 days leave 
to attend his house hold problems. 

16.1.09- 	Respondent no-4 sanctioned leave but asked the applicant 
to complete the collection of Hydraulic Data for 4 Bridges 
to be constructed. (Annexure-6) 

However the applicant was not released till April,2004 
from construction site of Masai Bridge, so that he could 
collect the Hydraulic Data of 4 Bridges. 

19.1.09- 	The applicant again filed an application for voluntary 
retirement before the respondent no-3 for allowing him to 
go on retirement from 1.5.09 (Annexure-5) 

19.1.09- 	The applicant received a letter issued by the office of the 
respondent no-4 intimating that the applicant had to go on 
voluntary retirement after 30.6 .09.(Annexure-7) 

19.3 .09- 	Respondent no-3 issued an order allowing the applicant to 
go on voluntary retirement with effect from 1.7.09 
(Annexure-8) 

26.3 .09- 	The task of 8CC in respect of Masai Bridge had been 
completed but the applicant was not released by 
respondent no.4 to avail his leave which was sanctioned on 
16.1.09. 

29.3.09- 	Signal No- A.1076/E1 was issued.from the Office of the 
Respondent No.4 stating that the applicant to go on leave 
only after collection of Hydraulic Data of 5 Bridges 
(Annexure- 10) 

14.4.09- 	Applicant proceeded on leave after obtaining Leave 
Clearance Certificates from various sections but could not 
complete all formalities as the respondent no.4 did not 
want applicant go on leave and the applicant left an 
application for the respondent no-4 who was on leave,. 
intimating the urgency of the applicant for proceeding on 
leave. Annexure-1 1).. 
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15.4.09 	The respondent no.4 declared the applicant Deserter and 
while a native place the applicant received the notice 
belatedly. (Annexue- 12). 

11.6.09- 	The applicant joined his duties at is unit cutting short his 
leave of 80 days. 

12.6.09- 	Respondent no-4 issued three explanation call letter to the 
applicant on unfounded allegations to which the applicant 
submitted his reply 

15.6.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

16.6.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

20.6.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 

22.6.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

22.6.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

27.6.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

29.6.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

1.7.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

3.7.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

11.7.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

15.7.09 Explanation 	letters 	issued 	to 	the 	apMicant by 	the 
respondent no 4 and duly replied by the applicant. 

16.7.09 Explanation 	letters 	issued 	to 	the 	applicant by the 
respondent no 4 and duly replied by the applicant. 

25.7.09 Explanation 	letters 	issued 	to 	the 	applicant by 	the 
respondent no 4 and duly replied by the applicant. 

(Annexure- 13 series) 

25.6.09- 	The voluntary retirement of the applicant had been 
deferred by two months. (Annexure- 15) 
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26.6.09- 	The Letter issued intimating that the voluntary retirement 
of the applicant had been deferred by one month instead of 
two months. (Annexure -16) 

26.6.09- 	Order issued by the respondent no-4 holding Court of 
Enquiry on the applicant to be scheduled on 2.7.09, though 
he is not the disciplinary authority of the applicant. 
(Annexure- 14) 

29.6.09- 	Respondent No-3 issued order whereby the voluntary 
retirement of the applicant by order dated 19.3 .09 had been 
cancelled (Annexure- 17) 

2.7.09- 	 The applicant appeared before the Court of Enquiry and 
replied the questions asked to him. 

Due to the undue harassment, caused to the applicant by 
the respondent no.4, he lost his mental balance and had his 
check up at GREF hospital at Hylong and at Civil Hospital, 
Namasi, wherefrom the applicant was referred to the 
Assam Medical College and Hospital, Dibrugarh. 

Applicant applied for leave and he was granted two days 
leave of 17 18th  August,' 2009. 

14.8.09- 	Applicant left'his station as 14 to 16th  August, 2009, were 
holidays and had his check up at Assam Medical College 
and Hospital, Dibrugafh and the doctor prescribed 
Psychiatric medication for long time and to take rest. 

Filed By 

\ 
N' —icA9 T.. 

4011-4111 &-67 
k 

Advocate, Guwahati 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 
BENCH, GUWAHATI 

(An 	application 	under 	section 	19 	of the 

Administrative Tribunal Act, 	1985) 

3,ie- 
771/Q? 

Sri Sumer Mal, T 
Son of Late Pratapa Ram, 

Resident 	of 	near 	Godiji 
Temple, 

Rampura Colony,Jinger Basti 
Jalore, 	 L4 

I 

District- Jalore, Rajasthan, 

PIN- 343001 

Applicant 

-Versus- 

Union of India, 

Represented by its Secretary, 

Ministry 	of 	Transport, 
Government of 

India, New De1hi.-Jjbb01 

Director 	General 	of 

Border Roads, 	Sema Sadak 

Bhawan, 	Ring 	Road, 	Delhi 

Cantt., New Delhi-110010. 

Chief Engineer, 

Project Udayak, 

dO 99 APO 

Doomdoma, Tinsukia, Assam. 

Shri S.C. Shrivastav 

Officer Commanding, 
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1444 Bridge Const. 

Coy (BCC), 

C/O 99 APO, 

Zenthu, (Namsai) 

Dist;- 	Lohit, 
Pradesh - 9ZI6S 

uI fJ • • ri 	'•- it 

/ 37 AUG 20g '  
- Bench 

Arunachal 

Respondents. 

1. PARTICULARS OF THE ORDERS AGAINST WHICH THE 
APPLICATION IS MADE: 

Office 	order 	issued 	vide 

No.10274/Retire/90/E1B dated 29.6.09 issued by 

the Respondent No.3 canceiicng the order of 

voluntary retirement of the Applicant dated 

19.3. 09. 

Illegal and arbitrary action of the 

Authorities in denying the Applicant of his 

right' to go on voluntary retirement for which he 

is entitled after completition of more than 20 

years of service. 

JuRISD:IcTI0N0F THE HONB'LE TRIBUNAL: - 

The applicant declares that the subject matter 

order against which redrassal is sought 

for is within the jurisdiction of the Honb'le 

Tribunal. 

LIMITATION: - 
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The applicant declare that the subject matter of 

the order against which redrassal is sought 

for, is within the period of limitation. 

4. FACTS OF THE CASE: 

That the Applicant is a citizen of India and 

a p6rmanent resident of Jalore District of Rajasthan. 

The applicant is a diploma holder Civil Engineer. 

That on 17.3.1986 the applicant was duly 

appointed as an Overseer in General Reserve 

Engineering Force (GREF for short) and in due course 

he was promoted to the rank of BR Grade -II in the 

month of August, 1989 and thereafter he was promoted 

to the rank of BR-I in July/2004. The Applicant is 

presently posted in 1444 BCC under the Respondent 

No.4 where he joined in the month of June/2007. 

That since his joining at his present place 

of posting the Applicant had been duly continuing •in 

his service and discharging his duties and it is a 

matter of record that the Applicant put his hard work 

in accomplishing the tasks assigned to him. The 

Applicant states that the Respondent No.4 joined his 

present place of posting in the month of June/2008 

and from the time of his joining, the Applicant and 

many other subordinate Officers and Staff under the 

Respondent No. 4 have been facing a untold 

harassments without any cogent reasons. Since the 

Respondent No.4 joined, he has taken administrative 

actions on many staff and created a terror situation. 

Since the Applicant was under his control, he tried 

his best to comply and cope-up with all such deeds 

L 
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and action of the Respondent No.4. However the 

Applicant was exhausted and faced real embracement 

working under Respondent No.4 which also injured his 

self esteem. 

That apart from above, there had arisen a 

number of household problems to the applicant like 

sickness 'of his wife who was to be operated and there 

had been some problems in connection with the 

properties of the family. 

That the Applicant states that he had 

completed more that 20 years of service by 2008 and 

he was entitled to seek for voluntary retirement from 

service under the Rules governing his service 

condition. In view of the problems faced by him above 

mentioned he took a . considered decision to go on 

voluntary retirement from service and on 29.8.08 he 

submitted an application before the 'Respondent No.3 

praying for allowing him to go on voluntary 

retirement for domestic reasons. 

BeflC 

• )q 

Copy of the letter dated 

29.8.08 is annexed 

herewith and marked as 

ANNEXURE-1. 

That as stated above the . Applicant was 

entitled to seek for voluntary retirement. All 

through he maintained an unblemish service record and 

there had not been any occasion when anything adverse 

was communicated to him. The Applicant was therefore 

hopeful that his prayer for voluntary retirement 

would be granted but he was surprised when by 
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communication 	dated 	16.10.08 	vide 	No. 

CE/163461N/SM/47/E5 his application for voluntary 

retirement was returned in view of two office 

communications dated 13.10.08 and 30.9.08 which were 

enclosed and the Applicant was asked to withdraw his 

application for voluntary retirement and submit a fresh 

one after his pay fixation under 6th  Pay Commission. 

From the letter dated 13.10.08 and 30.9.08 it appeared 

that application of another incumbent for voluntary 

retirement had been returned for the interest of the 

incumbent himself, on the ground that he might be 

deprived of the benefits under the 7th  Pay Commission 

Report accepted by the Government. The Applicant states 

that respondent no.3' was the appropriate authority to 

consider his application for Voluntary Retirement and 

without the application being considered by him, it was 

returned unauthorisely by a subordinate officer. 

Therefore the applicant was entitled to go on voluntary., 

retirement from 1.1.09, as prayed for. 

Copies of the letters dated 16.10.08, 

13.10.08 and 3,0.9.08 are annexed herewith 

31 A fic q-Q09
and marked 	as 	ANNEXURE-2,3 	and 	4 

respectively. 

Guwahatj Bench 

VII. 	That as stated above the Applicant was facing 

real difficulties and his wife got very sick and. the 

Applicant, yet again filed an application on 19.1.09 

through proper Channel before the Respondent No.3 

making a prayer to allow him to go on voluntary 

retirement with effect from 1.5.09 giving 3 months 

prior notice. 

Copy of the application dated 19.1.09 is 

annexed herewith and marked as ANNEXURE-5 

49 
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That the Applicant also submitted a leave 

application on 10.1.09 before the 'Respondent No.4 

seeking leave for 80 days (Earn leave for 60, days and 

Half Pay leave for 20 days) for attending the 

aforesaid problems at home. The Respondent No.4 

sanctioned the leave application of the Applicant on 

16.1.2009 but he was asked to complete the collection 

of Hydrolyic data for 4 bridges to be constructed. It 

may be relevant to mention that it would have taken 

about one month time to collect the Hydrolyic data of 

the 4 bridges. Respondent No.4, though sanctioned his 

leave that the Applicant was entitled for, it was 

made conditional so as to delay the leave of the 

Applicant. 

Copy 	of 	the 	leave 
at 

application and sanction 

lAd Tribun  

letter, dated 10.1.09 is 

	

II 2009 	I 	annexed 	herewith 	and 

	

Guwahati Bench 	I 	marked as NNEXURE-6. ra  
1 

That the Applicant states that at that point 

of time when the leave was sanctioned he was working 

at the site of construction of a suspension bridge at 

Masai. However the Applicant was not even released 

from the site of Masai bridge so that he could have 

collected the Hydrolyic data of four other bridges 

and procee'd for leave. 

That, in the meantime the Applicant received 

a response through letter dated 19.1.09 from the 

Office 	of 	the 	Respondent 	No.4 	vide 	letter 

No.CF/163461N!SM/27/E1 dated 19.1.09 intimating that 

he had to go on voluntary retirement after 30.6.09 

and the necessary format for application had been 

- 

A 
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enclosed for signing by the applicant which was duly 

signed and submitted by the applicant. 

Copy of the letter dated 

19.1.09 	along 	with 

enclosure 	are 	annexed 

herewith and marked as 

PiNNEXURE-7. 

That pursuant to above the Applicant 

received order vide No.10274/retire/79/E1B dated 

19.3.09 issued by the Respondent No.3 whereby the 

prayer for voluntary retirement of the Applicant had 

been allowed with effect from 1.7.09. 

Copy of the order dated 

19.3.09 along with an 

English translation of 
flfl 	

the 	or.der 	is 	annexed 

3 Al Ir, 2009 	 herewith and marked as 

ANNEXURE- 8. 
Guwahati Bench 

That the Applicant states that though his 

leave had been sanctioned way back in 16.1.09, he was 

detained at the site of Nasai bridge and he was not. 

released to go on leave. However the Applicant 

continued to work understanding that the construction 

of the bridge had a lot of strategic importance and 

the Applicant was assured by the Respondent No.4 and 

the Officer in-charge of the bridge that the 

Applicant would be released to proceed on leave after 

completion of the task of Masai Bridge. 



C 

That the Applicant states that the task of 

BCC in respect of Masai Bridge had been completed on 

26.3.09 but even then the Applicant was not released 

and the authorities were further pressing him to 

collect the hydrolytic data of the bridges which 

would have taken another about a month. The Applicant 

on number of occasion appraised the Respondent No.4 

and the Officer in-charge that the health of his wife 

had deteriorated and he was required to go home 

urgently and a signal vide No.0-2197/E2 dated 25.3.09 

had also been send by the Officer in-charge to the 

Respondent No.4 requesting intimation as regards 

charge of stores to be given in the absence of the 

Applicant. 

Copy of the signal dated 

25.3.09 is annexed herewith 

and marked as ANNEXURE-9. 

- 	
f 	I 

That in response to the above Signal No.A-

1076/El dated 29.3.09 was issued by the office of the 

Respondent No.4 mentioning that the Applicant could 

proceed on leave only after collection of Hydrolyic 

data of 5 bridges. 

Copy of the signal is annexed 

herewith 	and 	marked 	as 

ANNEXURE-lO. 

That as stated above, 	the voluntary 

retirement of the Applicant had been sanctioned from 

1.7.09 and the Applicant was hard pressed to proceed 

on leave for his serious domestic problems. The 

Applicant with a view to proceed on leave, started 

175~
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taking clearance certificate from all the Sections. 

However at the behest of Respondent No.4, the 

Applicant was not given clearance certificate from E-

3 (stores) sections and also the leave certificate 

was not given from the office of the Head clerk, who 

remains in over all charge of E-1, E-1C, E-5 

sections. 

[cm'& dTui! 
I 	TTV 
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GLIwah,ati Bench 

A copy of the clearance 

certificate for proceeding on 

leave w.e.f 14.4.09 is 

enclosed herewith and marked 

as M4NEXURE-11. 

That the Applicant thereafter proceeded on 

leave on 14.4.09 and he left an application 

addressing the Respondent No.4 for intimating the 

urgency of the Applicant for proceeding on leave. The 

application was handed over to Leading Hand Jamit Rai 

working in Administrative Section and he also 

intimated this fact to the Officer in-charge of the 

Masai Bridge namely Sri L.R Kausal, as the Respondent 

No.4 was on leave. 

That however, while the applicant was at his 

native place, he belatedly received a communication 

dated 15.4.09 issued from the office of the 

Respondent No.4 to the wife of the applicant, whereby 

the Applicant had been declared as a deserter. 

Copy of the desertion notice 

dated 	15.4.09 	is 	enclosed 

herewith 	and 	marked 	as 

ANNEXURE- 12 

That as stated above, the applicant had been 

facing a number of domestic problems and his wife was 
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having serious Gynecological problem and she was 

advised for an operation. The applicant understood 

the seriousness of the malicious action of the 

Respondent No-4 in declaring him as a deserter, more 

so, when his prayer for voluntary retirement had 

already been granted from 1.7.09 and though his leave 

was sanctioned for 80 days, he cut short his leave 

and joined duties on 11.6.09 at his unit. 

That after he joined his duties, the 

Respondent No-4, started to show his vindidtive 

attitude towards the applicant and on 12.6.09 itself 

he issued 3. (three) communications to the Applicant, 

asking for explanation for various unfounded 

allegations and the applicant' submitted his reply to 

the same. Thereafter, the Respondent No-4 started 

issuing numerous explanation call letters to the 

'applicant on 15.6.09, 	18.6.09, 	20.6.09, 	22.6.09, 

23.6.09, 27.6.09, 29.6.09, 01.7.09, 03.7.09, 11.7.09 1  

15.7.09, 	16.7.09, 16.7.09, 25.7.09. The applicant 

states that, the explanations called by the office of 

the Respondent No-4 had all been immediately replied 

by the applicant, explaining that there had not been 

a 	apse on his part in discharging his duties.' 

Centrai 
Copies of the above mentioned 

explanation, call letter are 

enclosed herewith and marked 

as ANNEXURE- 13(series) 

That the Respondent No-4,' though he is not 

disciplinary authority of the applicant, also passed 

an order on 26.6.09 holding a Court of Enquiry on 

the applicant, which was scheduled for 02.7.09. On 

the scheduled date, the applicant appeared before the 

31 AHR 2009 



Court of Enquiry and he was asked question, which had 

been replied by him. 

Copy of the order of Court of 

Enquiry dated 26.6.09 is 

enclosed herewith and marked 

as. ANNEXURE-14. 

XXI. 	That as stated above by communication dated 

19.3.09 the voluntary retirement of the applicant had 

been sanctioned with effect from 1.7.0 and the 

applicant received another latter vide No-

CF'/163461N/SM/32/El dated 25.6.09 whereby it was 

informed that the date of voluntary retirement of the 

applicant had been deferred by 2 months. Immediately 

thereafter the applicant received another 

communication vide no- CF/163461N/SM/33/E1 dated 

26.6.09 whereby it was intimated that the date of 

voluntary retirement of the applicant had been 

deferred by one month and the earlier later dated 

25.6.09 stood canceled. 

Central AdmrtratfeTjt,(rnjØ 

i AUG2009 

Cuwahati Bench 

Copies of the communications 

dated 25.6.09 and 26.6.09 are 

enclosed herewith and marked 

as ANNEXURE- 15 and 16 

respectively. 

1 

XXII. 	That 	the 	applicant 	states 	that 	the 

Respondent no-4 particularly was acting arbitrarily 

and maliciously in issuing several explanation 

letters with the idea that somehow the applicant may 

be entangled in some allegations so as to cancel the 

voluntary retirement of the applicant already 

sanctioned and involve him in some disciplinary case. 
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XXIII. 	That thereafter to the utter shock and 

surprise of the applicant, he received order dated 

29.6.09 issued by the respondent no-3 whereby the 

sanction of voluntary retirement of the applicant by 

order dated 19.3.09 by the respondent no-3 had been 

cancelled. 

[
óentrai AdmnstrativeTribunj 

I 	 I 
3, AUG 2009 

Copy of the order dated 

29.6.09 is enclosed herewith 

and marked as ANNEXURE-17. 

Guwahati Bench 

.That1 	wife of the applicant became •very 

sick as she was having some gynecological problems. 

The wife of the applicant had been advised to go for 

immediate operation by advise slip dated 15.7.09 

after going through a series of tests. However till 

date the operation has not been possible in the 

absence of the applicant. 

Copy 	of 	the 	medical 

prescription 	is 	enclosed 

herewith 	and 	marked 	as 

ANNEXURE-1 8 

XXV. 	That the applicant states that due to all 

sort of atrocities caused on him and also due to the 

feeling of helplessness for being unable to go for 

his wife's treatment, the applicant lost his mental 

balance and he virtually became a sick person due to 

hypertension, anxiety and frustration. The applicant 

needed psychiatric treatment and he had a check up in 

GREF Hospital at Hylong wherefrom he was referred to 

Assam Medical College and Hospital, Dibrugarh. The 

applicant was also referred and checked up at Civil 

Hospital situated at Namsai, wherefrom also the 

applicant was referred to Assam Medical College and 

Hospital, Dibrugarh. The applicant thereafter applied 

JY\) 
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for leave for treatment and the authorities granted 

him two days leave of 17_18th  August, 2009. However 

before the applicant proceeded on leave it was made a 

condition that he must sign some papers showing some 

discrepancy in the stores. The mental condition of 

the applicant was such that he could not have a 

second thought and in compelling circumstances he put 

his signature in one paper and left his station on 

14.8.09 in as much as 14 to 16' August, 2009 were 

holidays. On 14.8.09 the applicant had a check up in 

Assam Medical College and Hospital, Dibrugarh, at 

Psychiatric OPD and he was prescribed some treatment 

and was advised for certain tests including city Span 

of Brain and for a review after two weeks. The 

applicant states that he was advised medication for a 

long duration and for rest for some time. The 

applicant therefore proceeded for his home and 

[dwtral AdministraUVeTrib nded to go on medical leave for some clays. 

Copy of the prescription dated 

14.8.09 is enclosed herewith 

and marked as ANNEXURE- 19. 

31 A11r, 2009 

Guwahati Bench 

XWk. 	That the applicant states that on completion 

of 20 years of regular services the applicant was 

entitled for voluntary retirement which he applied 

for way back in 29.8.08 and he was entitled for 

voluntary retirement from December, 2008 on 

completion of 3 months time of notice. However the 

authorities returned the application dated 16.12.2008 

(Annexure-2) without and reasonable cause. The 

applicant states that the authorities had deferred 

the voluntary retirement of the applicant 

unauthorisedly and subsequently his voluntary 

retirement was granted from a belated time i.e with 

effect from his rom 1.7.09 on his second application. 

In the mean time the applicant, in view of his 
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domestic problems and illness of his wife, prayed for 

leave for 80 days which was due and was also 

sanctioned by respondent no-4 but an unreasonable 

condition had been put and the applicant was not 

released from his work which virtually compelled the 

applicant to leave for his home without completing 

all required formalities The action of the 

authorities had been atrocious and arbitrary and the 

respondent no- 4 was waiting for the lapse which the 

applicant committed in not completing the official 

formalities wholly and he was immediately declared a 

Deserter. The applicant was compelled to resume his 

duties cutting short his leave period and thereafter 

numerous explanation call letters had been issued to 

him in a vindictive manner by respondent no-4 and 

respondent no-4 ultimately succeeded to cancel the 

sanction of voluntary retirement of the applicant and 

the applicant now can very well understand that some 

disciplinary action are going to be taken against him 
teritral AdminiSt shortly. 

31 tk[J(; 2009 
5. GROUNDS 

Guwahafj Bench 

	

5.1 	For that under 	____T3apjicant was 

entitled to go on voluntary retirement on completion 

of 20 years of regular services unless there was some 

cogent reason for not allowing him to go On voluntary 

retirement. The applicant had a vested right to take 

retirement voluntarily and the action of the 

applicant is arbitrary as well as malicious in 

obstructing the applicant in illegal manner which is 

not maintainable in law. 

	

5.2 	For that in view of the application of the 

applicant dated 29.8.08 (Annexure-1) the applicant 

vvU,v\-) 
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was entitled for voluntary 

on completion of 3 months since the applicant 

satisfied all the requirements of law in this regard 

and there had been nothing adverse to his entire 

career and the action of the authorities in turning 

down his application on some flimsy grounds1  is highly 

unreasonable and unfair and the same is not 

maintainable in law. 

5.3. 	For that the applicant states that the order 

dated 16.10.08 (Annexure-2) turning down the 

application of the applicant for voluntary retirement 

on the basis of earlier communication dated 30.9.08 

and 13.10.08 are illegal ad rTot permissible in law in 

as much as right exercised by an incumbent in 

accordance with law could not have been denied on 

such ground. It is further submitted that the 

applicant addressed the application to the respondent 

no-3 seeking voluntary retirement who was the 

authority to consider the prayer of the applicant in 

accordance with law and therefore the action of the 

officer below the rank of respondent No. 4 hI no 

jurisdiction to return the application of the 

applicant and as such the order dated 16.10.08 is bad 

in law and is liable to be set aside. 

5.4. 	For that in view of the fact that the 

applicant was entitled for due leave he made 

application for leave on 10.1.09 and the action of 

the respondent no-4 in putting unreasonable condition 

while sanctioning the leave by order dated 16.11.09 

and also detaining the applicant till April/09 was 

malicious on the face of the record and is liable to 

be interferred by this Hon'ble Tribunal. 
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5.5 	For 	that 	the 	respondent 	no-4 	acted 

maliciously in detaining the applicant for a long 

time even after his leave was sanctioned long back 

and when the applicant proceeded on leave in 

accordance with law but due to arbitrariness of the 

respondent no-4, the entire formality could not be 

completed and therefore the action of the respondent 

no--4 in issuing desertion notice on the very next day 

of leaving the applicant, was simply malicious and 

motivated to cause a prejudice to the applicant and 

as such the action of the respondent no-4 in 

particular was malicious, unreasonable and arbitrary 

and are not sustainable in law. 

5.6 	For that the action of the respondent no-4 

in issuing explanation call letters (Annexure-13 

series) after the applicant joined his duties on 

11.6.09 and in unauthorisedly holding Court of 

Enquiry (Annexure-14) on the applicant in a 

predefined manner, was atrocious on the face of the 

record which were only directed to somehow entangle 

the applicant with some charges and therefore the 

action of the respondent no-4 was highly arbitrary 

and unreasonable and is liable to bset aside. 

5.7. 	For that the action of the respondent no-4 

in issuing the numerous explanation call letters only 

on joining of the applicant smacks malicious 

intention and amounted to colourable exercise of 

power devoid of any administrative exigencies and as 

a whole it amounts to abuse of power which would fail 

the security of law and is liable to be set aside. 

J 
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5.8. 	For that the action of the 	 No. 

in trying to somehow entangle the applicant in same 

charge and thus issuing the order dated 25.6.09 

(Annexure-15), 26.6.09 (Annexure-16) and thereby 

deferring the voluntary retirement of the applicant, 

were illegal and arbitrary and the same were liable 

to be quashed and set aside. 

5.9 	For that the action of the authorities 

amounted to abuse of power vested in law in acting 

maliciously while issuing numerous explanation 

letters to the applicant within a very short time and 

ultimately issuing the order dated 29.6.09 (Annexure-

17) canceling the sanction of the voluntary 

retirement of the applicant dated 19.3.09 and as such 

the order dated 29.6.09 is not maintainable in law 

and is liable to be set aside and the applicant is 

entitled to go on voluntary retirement with effect 

from 1.7.09. 

5.10 	For that the applicant went on leave atleast 

after completing some formalities and after getting 

the desertion notice he joined his services which was 

also duly allowed and he is continuing in service. 

Therefore the action of the authorities in canceling 

the order of Voluntary Retirement dated 19.3.09 on 

the pretext that the applicant suddenly deserted his 

office, was illegal and arbitrary and as the impugned 

order dated 29.6.09 is not maintainable in law and is 

liable to be set aside. 

5.11. 	For that the applicant respectfully 

submits that the action of the authorities in issuing 

1 
/ 

M 
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the explanation call letters were máTi'and 

arbitrary on the face of record and all those 

communications and the other action which might have 

been taken or initiated against him, are to be held 

nonest in law for all purposes and the applicant is 

entitled to go on voluntary retirement in accordance 

with law. 

	

5.12. 	For, that it is on record that since 

joining in the •service of the GREF the applicant 

maintained a clear and unblemished service record and 

he had never been communicated anything adverse and 

therefore it is an inconceivable fact that all of a 

sudden when the voluntary retirement of the applicant 

had already been sanctioned, his services became so 

much questionable, compelling the applicant in 

issuing numerous explanation call and as such the 

action of the applicant in seeking to cause and 

prejudice to the applicant is highly illegal and 

arbitrary and are liable to be set aside. 

	

5.13. 	For that the applicant sought for due 

leave to attain domestic problems including sickness 

of his wife, which had been sought to be frustrated 

in an intentional manner. The wife of the applicant 

had been advised for an operation which has not been 

made possible due to cancellation of voluntary 

retirement of the applicant and due to the present 

action of the respondent nb-4 in particular, in 

issuing the explanation call letters, the applicant 

has become a psychiatric patient. The applicant 

submits that all these action Of the authorities are 

not only arbitrary but the same amount to inhuman 

treatment in violation of the Article 21 of the. 

• 	Q,) 



Constitution of India which amounts to violation of Human 

Rights of the applicants and as such the impugned action and 

orders of the authorities are liable to be interfered with and 

the applicant is entitled for voluntary retirement from 

service. 

	

5.14. 	For that the action of the authorities in canceling 

the order of his voluntary retirement by order dated 29.6.09 

without giving an opportunity to the applicant of being heard 

is violation of the Principals of Natural Justice and is liable 

to be set aside. 

	

5.15. 	For that as per the application of the applicant 

dated 29.8.08, he was entitled to go on voluntary retirement on 

completion of notice period in as much as letter dated 16.10.08 

was without Jurisdiction and non-est in law and as such all 

subsequent events were non-est. for the purpose of voluntary 

retirement. 

6. PRAYER 

In 	the 	premises 	aforesaid, 	it 	is, 	therefore, 	prayed 

that 	the 	Hon'ble 	Tribunal 	may 	be 	pleased 	to 	admit 

this application, 	issue notices to the respondent to 

show 	cause 	as 	to 	why 	the 	impugned 	orders 	dated 

16.10.08 (Annexure-2) 	order 	dated 	21.09 	(Annexure- 

), 	
15.4.09 	(Annexure-12) 	explanation 	call 	letters 

"(Affñ13 	series), 	order 	dated 	26.6.09 	(Annexure- 

16) 	and 	order 	dated 	29.6.09 	(Annexure-17) 	shall 	not 

be quashed and set aside and as to why a direction 

shall not be issued' to allow the applicant to go on 

voluntary 	retirement 	as 	per 	his 	application 	dated 

29.8.08 	(Annexure-1) 	or 	as 	ordered 	by 	order 	dated 

19.3.09 	(Annexure-8) 	and 	as 	to 	why 	all 	subsequent 

events 	shall 	not be declared 	as 	non-est 	, 	call 	for 

the entire record of the case and after hearing the 

parties, 	be pleased to allow the application setting 

aside the impugned orders dated 16.10.08 	(Annexure-2) 

order 	dated 	(Annexure-), 	15.4.09 	(Annexure- 

12) 	explanation 	call 	letter 	(Annexure-13 	series), 

order 	dated 	26.6.09 	(Annexure-16) 	and 	order 	dated 

29.6.09 	(Annexure-17) 	and 	allow 	the 	applicant 	to 	go 

on voluntary retirement as prayed fpr. 



INTERIM PRAYER 

It is further prayed that pending disposal of the 

case Your Honour may be pleased to issue direction to 

the authorities to sanction leave without any undue 

conditions, if the applicant applies for the same. 

Particulars of Bank Draft/Postal Order in respect 

of the application fee:- 

Th. 	 Dcted 	/)69 

Pb - 
List of enclosure:- As above. 

taftl AdministrativeTdbW 
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VERIFICATION 

I, Sri Sumer Mal, son of Late Pratapa Ram, aged about 47years, Resident of Qodiji 

Temple, near Rampura Colony, Jinger Basti Jalore, District- Jalore, Rajasthan, do 

hereby verify that the contents of the paragraphs I ,2,3,4(I),4(II),4(III), 4(IV), 4(V), 

4(VI), 4(VII), 4(VIII), 4(IX), 4(X), 4(XI), 4(XH), 4(XII1), 4(XIV), 4(XV), 4(XVI), 

4(XVII), 4(XVIII),4(XIX), 4(XXD, 4(XXII), 4(XXIII), 4(XXIV), 4(XXV)and 

4(XXVI) are trueto my personal knowledge and the paragraphs.5(1), 5(1), 5(2), 5(3), 

5(4), 5(5), 5(6), 5(7), 5(8), 5(9), 5(10), 5(11), 5(12), 5(13), 5(14) and 5(15) are 

believed to be true on legal advice and that I have not suppressed any material facts. 

Date- 

Place- Guwahati. 

( 
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From: 	GS-163461N Supdt B/R-I 

Sumermal 

1501 BSC Case 1444 BCC (GREF) 

CIO-99AP0 

•To: 	The Chief Engineer 

HQ CE(P) Udayak 

C/o-99AP0 

(Through Proper Channel) 

ANNEXURE-5 

Centrai nal 

/ 31 AUG 2009 

Guwahatj Bench  
TRT 

Sub:- REOEST FOR VOLUNTARY RETIREMENT. 

Respected Sir, 
I Submit a few lines for your kind considerations and favourable action please. 

I wish to state that I was appointed in 320 on 17 March 1986 and I have completed 23 

year of service. 

I would like proceed on voluntary retirement due to my domestic problems after on 

completion of 23 years service in BRO. 

In view of the above, I may kindly be permitted to proceed on voluntary retirement 

w.e.f 01 May,2009FN)and obliged please. 

This application be treated as a three month notice. 

I shall be highly thankful to you for this act of kindness. 

Thanking you sir, 
Yours Faithfully 

Station:- C/O- 99 APO 
	 GJ-163461 N Supdt B/R-I 

Date:-19 Jan 2009 
	 (Sumermal) 
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J~ 
AVE APPLICATION: GREF PERS 

 GS No, Rank & Name  - 	 - 	( 

 Unit  
3 Nature of leave applied for and  L 

date from which leave is required 
  Ground/Reason on which leave if 

applied for 
 Whether LTC required on not, if : 	CJ 

yes, give name ofNRS 
 
 

Basic.Pay 
Leave address  

: 	 • 	-\ 	Lu5 

House No 	i1 
e 

-- 6occ j c 	i)i€ 

NOK Name. : 	 - . 	/ 

Village : 	S'' 	j/ 	i•-r 	J)i 

PostOffice  
District 
State LJ 	L 	 MrBIA 
Pit; Code TTif 
Tele No.  / 

 Whether Pay Advance Reqd/Not ,  No 	 / 	AUG ?C09 

Dated: -Apr  
•-L 	Guia hati 

This is certify that following leave are in the credit of the individual upto Jun QO8-- 2 )' 

EL: .t..days, 	IIPL: .\.Q. ..... days, CL :)—days itH:ô2days 
LTC for the Year/Biock-Yeir- 

200ff EntitiedNot Entitled 

NRS as per service documents : kørko 

Last leave availed: 11 Days : From i9 	to  

'vô 	•'-r 	. 	 -' ted : 	 (Signature of dealing Clerk) 
otnniendatjoii ofIIC orOIC P/21C 

iMEND ED NOT cQMEND F I) 

,,,I 	'~'iL/y Vj~ 	t N. jI  

............................. 

Orders of Sanctioning Authority 
,_-*._ • 	. 	t 	 J/ L 	. .& .,L 	 .1L 

	

Ic' 	•(J -y) o( 	1kZL 	 IJJV 

	

oç 	d -.JJ 

Officer Commanding 
Dated . ................2008 	 116 RCC (GREF) 

fVW 	
'tOy ;_ 
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ANNEXURE -7 

CF/i 6346 1N/SMI27IE1 

1501 Bridge Supervision Cell(GREF) 
Care 1444 Brige Constr Coy (GREF) 
Pin- 931444 
CIo- 99 API) - -- - 

I 29th Jan, 2009 

GS-1634611N SUPDTBR-1 j 
SUIvIERMAL 	 4UC 2809 
DETT MOMPAM 	 I 

I 	OUWahafi Be 
NOTICE FOR VOLUNTARY RETIRIMEN!c 

Ref your appiicatij dated 19 Jan 2009 

In this connection, it is intimated that as per insUuctions issued by 

higher authority, pension papers to be initiated four months in 

advance before proceeding on Voluntary Retirement. But you have 

applied for Voluntary Retirement w.e.f 01 May ,2009 which is very 

earlier and pension papers can not be processed/initiated well in time. 

.3. 	In view of above, you are advised that you may plan for voluntary retirement 

after 30 Jun 2009(AN). Notice for voluntary retirement alongwith undertaking 

certificate is enclosed for your signature and erly returned to this HQ. 

(Naveen Kumar Lodhi) 
Capt 
2 d  in Command 
For Office Commanding 

Enclosed : As above 

CODY 



• / 

.•••, -1 - 
From GS-163461N SIJPOT BR-i 

SUMER I4AL 
1501 BSC (GREF) 
Care 1444 BCC(GREF) 
Cf 0 99 APO 

7 

Centrg PdirflJrfratve I nbun ifk 

N) 

To 

Sub 

The Chief Engieer, 
HQ CE (P) Udayak, 
qo 99 APO. 
(Through proper channet) 

31 AUG 7009 
Guwahati Bench 

Respected Sir, 

I. 	Reference Govt of India, Min of Home ffairs' Deptt of Pers and AR 
letter No. 25013/1/77-Estt (A) dated 26 Aug 77, incorporated in Rule 48 A CCS 
(Pension) Rules 1  1972. 

2. 	I have completed 20 years qu&ifying service oh 31 Jn  2008 -as' verified 
• vo AO 48 BRTF 'etter No /4TFJ9_4JYQiXXiX dated 	2008 (endosed 

in original). 

3. 	1 hereby give three months' notice of voluntary retirement commencing 
from 01.AP00 to 30 JUN 200 

1, however, request to relax, the retirement of three months 
notice and accept my retirement at the earliest due to 

In the event of my voluntary returment beIng accepted 
under relaxed -condition, I shall not apply for comrnothtion of 
part of my pension before the expiry of period of 90 days notice. 

4. 	I em aware that notice of voluntary retirement given by me under Rule 
• 48 of CCS (Pension) Rules is subject to acceptance..by the competent Appointing 

Authority. 

5. 	I am also aware that the notice as given by me can be deemed effective 
only if it is found in order and if not, I will have to give a fresh notice. 

- 	- 	Yours faithfully, 

Sthtion : C/O 99 APO 	 f 

(GS-163461l SUPBR-1 
Dated : 	4 Feb 2009 	 SUMER MAI..) 

---,-.- 
he trt coo 
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TRANSLATED COPY 	 ANNEXURE-8 

OFFICE NOTE 

GS-163461N Supdt. Building/Roads-i of 1501 BSC/1444 BCC 

Voluntary Retirement of Sumer Bal on completion of 20 years of 

regular services 

In reference to the Head Quarter 48 Boarder Roads Task Force 

latter No- 1412/38/E1P dated 27th  February, 2009 

I 	have 	received 	the 	application 	from 	GS-163461N 

Supdt.Building/Roads-1 Sumer Mal of 1501 BSC/1444 BCC under Rule 48 

of CCS(Pension) Rules, 1972, for Voluntary Retirement from GREF 

Services. Accordingly the above named employee is to be released 

from the GREF services on 1st  July, 2009 (am) after completion of 

notice period to Voluntary Retirement, provided no unwanted 

happenings come to my knowledge during the period from the date of 

issuance of notice for voluntary retirement to the date of voluntary 

retirement. 

Before releasing him from services all dues shall be recovered 

from him. 

Copy of -----part-2 published in this connection to be sent to 

the Head Quarter immediately. 

10274/Retire / 79/El B 

 

Sd/- Anil Kumar 
(Anhl Kumar) 
Chief Engineer 
Udayak Project 
19tMarch, 2009. 

Head Quarter 
Chief Engineer 
Udayak Project 
PIN- 931715 
C/a- 99 Army Post Office 

Commander 
48 Boarder Roads Task Force 
PIN- 930048 
C/a- 99 Army Post Office 

Retirement Register Serial 
No- Udayan/01/2009 
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3 1 AUG 2009 

Guwahati BEnCh 

 

DIG 
25 

FROM:- Dett Karoti 
	

U/c 
0-21 97/E2 

TO: -1444BCC 

Leave Gref Pers(.) GS/163461 N B/R-1 SUMER MAL of 1501 BSC while to proceeding 

on leave from 01 April,2009 due to domestic as leave was already sanctioned from Jan 16(.) 

request intimate disposali dispatch of stores held in my charge so that leave may not hamper 

as my presence at home is essential () treat urgent. 

Sri LR Kaushal AEE (E&M) OIC Massai Bridge. 

25th  March, 2009 
	

OIc 

t.co copy 

ip) 
	 ,loPX&,C 
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DTG 
29 

FROM:- 1444 BCC 	 U/C 
A-1 076/El 

TO: - Karoti 

Leave'GrefPers(.) your 0-2197/E2 March 25 (.) in this connection refer our A-1054(E, Jan 

17 (.) leave in respect of GS -163461 N H/k-I Sumermal was sanctioned with condition that 

supervisor can proceed on leave only after completion of collection of Hydrolic Data for 5 

Bridges() in formation supervisor accordingly. 

29th March, 2009 
	Centri 	

Fibunal 	
OIC 

1I( 2009 

Guwahati Bench 

&i 
- 

err Ad'vo duc 
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Any oiher n(orntion whch wft 
Contriww to th 	e14.eiOfl Of 

e dthr OKI, Any n in 
vilth 1th d&sti vhkJ* i 

nt1m 

Cemtral  
T1f'T 1TM 

31 AUG. 2009 
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PART- 	 - 	- 	- 

BY  

1444 

cic. 	
bATED; Vi-- JUN 20O 
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- 	 1'tIt 	 - 

(S:iii Supdt BJR-1 Sun maIs directed to ubrnit fol!own9 datalfs related wLf csiriJc-flc.n of civ i works at Messoi bridge 	 - 

bets of quQnfity of diff items provisioned in Adm ppvo1 	-v 	okd MPR ond yarot ions in th quantities and the costed procj. 

b) 	Cri-npiion dr<tiingof oH structures cc'ntrucf 	o( M€ss 	gcct. - 	- - 

(c) 	Last of stores heId/receid/nded over nckcfln9 6idcj 9  sor-es wI&ncj  wH-? docu,ents. 	- 

The cbove mentioned detai's should be 	to the tmdQrI§I 9ned b 15 Jn 29 
cjributlal mini ent 

: 

1 	 *; 
1f((.) 

- 	

.5 	 - 	 -- 	 - 	 - 
(). 	 .ihri 5 urner  

• 	-. 	i/C Mt: 	1de 	 - 	- 
:2 •Scti.n 

04 , EEa 5'c icm 
• Off ice Cppy . 
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IP 

A) cony 	- -. 
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A 

4uE 

1444 	EF) 

PIN: 
c/o 99 APO 

2i WO 

c...A* I:d.e_1 

aistrflvGThbufl 

14 	'Vou hcive reported 1a The thiFf voiiinTar*y on U Jun a009 after absenttng 

yourc&f frocH the urHt 	1.4 Apt' 2009 1ui n rrur iou 	reported to the 

• 	Offcer Commo ild,1 11 6j nor oiy (v! l;tiy woi 	 b. you oft the same toy. 

'erg tourd ot1 rror the of1ce b wea i u-1aOO Iirs d cujaJn cit 1600. 

hrs ihe c.hQcked 	ffldois ot +he urifl, 1hs hotos your casual cittTude! 

d n€949QflCQ 4 &oVt  01 ifY wid reilects your 1,eCOmA9 conduct. 

P1a 	phihi reacoc for tills. uribecarr~nqr ctr4uCt by a reswrihlt 

vp€ivsor foi decIdng fart her course of ctchotu by1h und.rs1gui 

Your rep li es should recud to the uriderjEd by  15 Simç2009 

4 
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1444 BCC (GREF) 
;31444 rikrblrrnjn$tr V 

1003IPc//Eic 	 2:r 2009 
1. 1 AUG 2009 

GS-.163461N SupdtB/R4 
Sumerm& 
1501 BSC11444 BCC (GREF) 
C/099AP0 

PLAATIO: NEGLIGE NCE OF DUTY AD U CO4EtG CN DUCT 

1. 	It has been noticed by the undersigned that despite of repeated 
verbal instructions ni y:tims. you have not improve your performance 
while discharghig Govt duty a nd foHwg serious lapses which amount to 
unbecomingconduct ófSUvihae been noticed by the undersigned 

Yoi were deployed for construction of Clvil work at MssaI for 
BSB and due to your casual attitude and negjgeie.tnpeftorrnance 
of tb dutty assgned to you. Major construton feua occw red in 
Messai bndge The cornpleUori. of the work also got delayed due to 
improper performa nce of the duty ained to yàu.. 

(b) 	You were directed. y the undei-sigpeo to complete the 
collection of 	hydrautli: data for 04 Nos of bridges in Changwanti- 
Wallong-Naniti Road before proceeding on tee, but you did not 
submit hydraulic data forariy bridge and absentd yoursef from duty 
wef 14 Apr 2009 and reported voluntarily on 11 Jun 2009. 

(c) 	You did not submit following details retatd with construction 
o.ftcwH works at Messal bridge iocation before absenting yourselffrom 
the duty from 14 Apr 2009 to  10 Jun 2009, due to which details coukl 
not be submitted to. higher HQs for reconciling the variation in costed 
progress and off iciat work has suffered badly 

(i) 	Details of qty of dill items provisloed in Adm Approval 
vis-a-vis booked in MPR and variations in"the quantities and the 

1 	 'costed progress. 

() Completion drawing •of all structures constructed at 
rnsai BSB location. 

'(ii). Ust of stores held/ received/ handed.. over induding 
bridging stores along with supporting documents 

Contd - 	P12 
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A the brê far,--Ses show your ejgerce toWad the duty a7nd 
to you and unbecoming conduct as a Supvr. 

Peiise expn the reons for abote ecc iaes In performance of 
the duty.  

Your rsy &Aiould reach to the u drned b J__iur 2 10'- OS fo 
decidling turtPtff cort of cton. 

Piease ack receipt:of this etter. 

(SCdsa) 
EE (Ci)SG * 	Off ker Comma ndHng 

CONFIDENTIAL 

r 	 31 AUG 2009 

VA 
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30011 7.2 	tE3 

GS 13461N, Supdt BR-I 
Suxner Mal 
1IC Deit MesshaVKarofi 

1144 i$ridge Constr Coy (GR) 
dO 	99 	APO 
PIN 	 144 ,  

- un 200 I 

31 AUG 2009 

Ouwahati Benct 

EXPLAINATION 

1: 	It ha been noticed with concerned by the undersigned that the handing / taking 
over notes and MCS report submitted by you are not tallied with this HQ. Details list for 
isseTh-ansfer of shutteriug/staging items are enclosed herevith as per Appedix "A" and 
"B" for your ready reference.. 

2 	re instnicted to explain the reasons regarding discrepancies occurred in the 
report by iJun 2009. Failing which a disciplinary action will be taken against you. 

3. 	Pkase ucknowledge receipt of this later. 

(HSxena) 
(Civ) 

' Second-in-Command 
For Officer Commanding 

I ,-\ (1 



Ri 

4- 	
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1 44 	dj Coitr Coy (GftEF) 
Pn *fl444 

00 APO 

k) JJ)< / 1 .444/ 	jt 

E44(JJ 

Supdt Ui -I m1rni4J 
1501 3SC 
Cmv, 1444 BCC (GREF) 
C/6 99 AP() 

Jun 2009 
Cntri 

T1cT 

3i AUG2009 

I 	Gwaatj &n 

EJLLNJ.A 	 blk—L-i  

1. 	With tennc to yomr expnation tter itted 15 iur 2009, 
are h'i eIy dn 	ei ( o ex 	n li i e rUo WlI Rj 

0) In response to your s ignal NoO - 2i59/E2 dedth Mr 2009, 
this Office has IntImitei 'yule S igna l NoA) () /t.JE1 dM:etl )t Mir 
2009 that your  leave is s.tiictioued otiy iit coIection of hydraulic 

t 	 (. 	•' 	 "' 

UILd ,Ut 	UI U&J, 	I IIU W()I k i 	ld I ifl l(j 	IJ(JIL 	tWU QI I 
?€ Mdr 2009 but you did not comp(ete col(ectton Of hydra ul i c data 
even kw•one bndqe before absenting yourseH trorsa the duty on '14 
April 2009. P1ese explain the reason5 fou noL collecinq hydraulic 
data even los" one bridge and wht Govt duty wa perfcirried bi 
your between 27 Mr 2009to 14 Apr 2009. 

(ii) You tv 	nitted rtquiIcd i%uttMr of co 	of flotc cf 
vol nIry It1rement &on,jwn'h 	the ieeiry 	iat1tkinq 
ó,rdscaj. ioi 

 

Ilml wiUidi iw I of U io i otsco, oi'tly on 06 F b 2009. 
A pei S(l ous the uhjit iny cv pus" voIuntdr iet 'siKnt 
be'. Ited by tho unitkft loa tA 0 ,, months in a dvance a nd 
actordlngly yosu cco wa Iorwrd 41:ui to CoI1t'lIt AtM ior ity frr 
cceptinp your vol seth iiaent wel 01 Ju'y 2009 (EW). In your 

you (Id 	dEO UIIILtOIsIJd Ju l I11 IQi 	tui(Iq On 
votuntry retitement. 	Thee1ore you are hereby directed to 
e*ptasn the reasons for making false alleqitson igainst the Su!'erinr 
Officer thatthe date of your vokntary retirement was extended by 
th 	uluJesksied i 	IWO I'I)IUI dtI&l why C15CIp1I(Id'y dCtkfll rudy 
n' 	be istitLed oqaimA. you for mtklI 	1ttse a l lergetLimi ag inst 
%uperior Oui sce. 	

( 	 y2-( L L'1 	J'LQ 

Yo L" -Y' 	
LAL 

'7Q p1 ç. 	S j/(1(-1 

- i ii"i ioL'I 

011icer Lomnndng 
cowFr"wriA'. 

(~Vl 
 V't  e~12_ vv'~ A L-) 

carvuld to me tt*e cooy 



-. 	 ' 	 ... 

• 	.• 	
••..', 	 l • • •  

Second-mn.-CommaIt 
For Officer CoMnMding  

- 1___- -- 
I - 	/. 	 .•• 	 ic 

/ 	 L& 

• 1444BridgeConstrCOY(GREF) 
C!099 APO 
PIN :931444 

300.1/ 
 

-CA 	 Jun 2009 

GS_193461NSUpdtBR-I 
SwnerMal 
TIC Dhf1 MeshaiJKarott 

	

I 	31 AUG2009 
FXILAINAI ION Guwahati 813ench  

1. 	Ref. unit ktter No. 300 112021E3 dated 15 June 2009. 

2 	Reply of details of stores shown with above mentioned letter required to 

be submitted by 18 th  Jun., 2009 But you)iave not submifled on due date You are 

once again directed to settle the issue before proceeding on retirement without 

urrT 

Pt114 ks 

- 

+ 



ti 	
-13 

- 	 COFi1Nfl& 

1444E3CC(GREF) 
P1N-91444 
cJoggAPO 	Eelr, 	- 

eTribunap 
1003/PC/ \Q /E1C 	 2--- Jun 2009 

AUG 2909 

Sumer mal 	 Bench 
7 1 444 E3CC (GREf-) 

1 	JXPJAIIQIJJU UJTHOR1TY 

P1ee rer 1444 13CC P&*rt I Order No.109/2009 and letter No 

I003jPC/FRL/UC both dated 12 June 200 

'2 	You were asked, vide above letters, to submit details related with 

H 	conitructIon of ctvii works of messal bridge to the undersigned by 15 June 2009 

ft 	hut despite of lapse of 7 days from the due date of submission, you have not yet 
rnitted the foflowlng details to the undersigned whereas. you are not 

prformng any other Govt duty except submitting above details:- 

(i) 	Reason for variation in quantity of different items provisioned in- dm 
APP royal vs-à-vs booked in MPR and reason for booking of excess major 
construcuonal stotes in respect to the Adm Aporoval quantity.  

ompletion drawing of alt structuies constructed cit Messi BSB lo C  

(i&i) List of stores held/f eceived /handed over including bridging stofe' 
duly vetted by 21(/ 11 E3 setion of this HQ 

cu ivi 	ed by U 	ui dt &jid 	I i Jut 	2000 tt ubn iK tlIow 
dtifr which were not iubmsttec1 by you betoi e hf,entinçJ yow st ti orn rh Jutr 

wef 1.4 April 2009 - 

0) 	Sl einfo,Lenient tqsstei ckaily nnUonlnç No and length of each 
.po( b' 

(u) Stdge passing iegi1ei 	
contd--2 

" I )) 	'I) 

? L 

j 



  

Baby tedqe.rs of MC sces and POL 

(I) RMR of cotiict natrai. 

But none of b-webovQ dou,irF hs b€x U[)( itd/choc t 
unrsjnid 

 
6y yote 

4 You are Lhefore once aan dreckd to &bcU docmnt, c rvnhond 
n pan-a 2 arid 3 	ft 	jn - 	25 ii-&ne 2.CO3 xp1airng aan for 
the delay in submsson 	the ab 

F - - 

- 

clftw4d tp be tv- i coQy 



• 	

'1 r 

• 	 '.• 

tAN,: 931441 
C/O 99 APO 

Na 1003/ 1i 	E1C 

•'S16346j SupJt B/-1 
1kMAL 

- 501 3Cfl444 8CC (LEr) 

c,o c 

Ceutraj AcIminjstrativeTfjb 

31 AUG 2009 

G whatiB9lich 

1.  
QO 

Please refer HQ 1444 CC (4EF 1eer Na. 300L'209/E3 dated 20 Ju 9 andPulr kft  dqted2 Sun 2009 (Copy nckd kng with App'A'). 

if 	 Z 	ou have not sLslow4tted ppo,i 
yu.22 	 docenfs for 	Qty held wih : O9 Please bmt dals of qty held in yours chr9e when you took over c 1/C Dept and seue repts from H CC 4nd other l)etts 

i: 	3 	Itca be seen from tfxe Appg A 4  thai you have f entfon anY ro for of stores In r/o sr Ne ,.£3,69 12,5 d i 

4 	It c 	lo b sn that tot-at sum of 	 54 arer Then the hold 

s 	from ih  COALC.nts of para 2 ond 3 obove,that proper cLtten € o  hnot baQn p&d by 	whte prepan9 he 1II Aftd it how  your eJiqe • casual athhd n 	fore of th Govt duty. 

6 	Pea fake an 
fo depsf gkorf 	of 	by 7 

Uil 
 wh*ck it shalt 	

you for 	 o 

ld 	of the 

• 	 S4 

L1 

• 	
.•• 

P1 N 90048 
C/099Rp0. 

Csa4itr**t*. 

N c r 

yv 
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/ 	

I 	150i P ric43 SiJpery,jon CeU 
144 Bridge  Constr Coy (GEF 
PIN 9314 

( 	

JO 99 APO 

/1...... 

Jun 2009 434ow Sup 	ir-i 
JHLi. i,)tL 

- 

I0 135c11 4 -1 11(C 	 - 

L 	
your Jeer dtecj 25Jwi 2009. 

The co 	of the rep1 	
by yu.de yuw ktfp unøer . 

 rete,senc9  is not 
On ac od 1ck subst 	on aw pro 	oue cauuj and ne9h9ent attitude in 

prform ce  of 	duts 	 yo Rat her frha swbrnittin9 detI of 	hef in documents re)at with ConfrUcti0 of cit works of Me 	85B, you have 
1fldutd In une'0 	d rn-catIed fo 	011UOn 

oain your superior officers 
3.

adc"Whal wovk Ms 	
5,ffer 10 Jun 2009 w nece 	due to your 

	

ueJ øtd 	
in pe frmunc f Govt df 	bich Ii to serlou Construct ion 

an 	 and with 	of effrt 
by upriop Qfflcefhi5 eriG dcfe 	ouid be 

!tified. 	/ 
4. 	No 	OTffIr has ever nctd you 	cwry  out 	of ny store with 
ny 1 1d 	hout CQnv j  noJJ 	poot 

I ha 	 brid 	Iav epeed sfeel  te pasi 	
reit r 	 impot n I 

led
ou Lv 	e y  put j 	fh 	 of rvi ond with o rnonv 

te peir fce need not to Iue you
repeofcd Intructjon to open import 1  

eefl o 

work - 

	'D lubinit di of 	)i1d in yor 
ijj woy 	fo 	

m rdr 
r 	

at te 	 - 
Plea 	o 	r c'Q aç 	1 	! tt 	 * 

Pii 9.30048 

Centrai AdrninatratveTruj 
1TF 

ii:: 2009 

Guwahatj Bench 

(ataskav) 

Collifnanriinq 

C 	LE.1FJAL 	 eiVd to he 

- - ---I  



H
H 

/ 	
1444 Bridge Confr Coy (GREF) 	AV 
piN: 931444 

j 	
C/C) 99 APO 

No 1003/ 	/E( 	 uR20O9 

&Si634oiN pdt 1Ri 
UNER ML 

15O1 SC/1444 BCC (&kEF) 

1!. 	iO99AO 

ftfAEOF&QLLbQ1Y. 

hrnt dh of dotc wc dy vt uy prtrmd by yQU 

• 

Your reply houd e zubrnitted hy9l Jul 2009 for submitfing to OC unit. 

(fl, 
lik 

il 

&'Saxeno) 
• AE (C) 
2W 
For Officer.  Comnwd9 



444 r dye Constr Coy (CP 
r 

cio gg APO 

1003!PC/ 	/E1C 	 0i3 u ! 2009 

c 	GS-i6346iU Sup•?-I 
Sum€r 

Cioi4PO 

PFORME-!CEOF GOVT D1!TY 

; dt 	01. 31 2009. 
/ 

2 	 - 	 record of dy d.iy Or 
. 	:n ud:ed by 1.100 flrs in the everq 

) 

ri -- 
---: --. d 

çflt 

fibunal 
Ce 

	

31 	t 	 - EE 
ng L.i 

cu nat 3 $i 	---- 	 - - 

	

- 	 ,. 	
.. 	 . 	 .-:.... 	 .:. 



1444 bridge Constr Coy (GREF) 
Pin-93 1444 
/0 99 APO 

fL> 
02 July 2009 

\A163461N 	
rImTir1L 

pdt [3/fl-I 5umer Mat 
Oi FSC / 1444 [3CC (GREF) 

C/a 99 APO 	 31 AUG 209 

CONSTR OF 400 FT BSB CUM 100 FT TSBBI 
MES!1JLQVEJ LQIIIT RIVER (JOB NO 801I431------- -- 

Refer Completion drawing, reinforcement register and stage pa' 	q 

register submitted by you on 27 Jun 2009 On scrutiny of your documents following 

observed:- 

Retnfo) cement of pier-Hoi izonta 1  Bar for vertical shatt provided botum l.a 

tnp of pier cap where a it is oril tor at Ici top of taper ed portion to bouor or 

	

ap A pui youI I I1kII k hi Ii u lion pi ovidd by ()( Illut at 'I( 	P1 °° 

through out vertical hcight Same not rnenlioned in your site order book 

Please intimate authority for booking 10% steel against wastage and laps 

whereas it should be not more than 5%. 

Please explain, reason for hooking extra st:eel over and above Adm 
approvOViSi6aS no remarks has been given either In site order book or in 

reinforcement register. 

2 	Please offer your comments at the earliest 

- - 

(Sc Srnvstava 
LE (Civ) SG 
Officer Commanding 

L4 	 Pls 	IQxptafn vvl iy cut rplittOfl tlra'fl 	-.tt't I 
110 

(; t 	>4) 	 p 	cj Ir 	rg;sec vvt. I 	I iut 	utit 	I 	k 	iii 

completion of work. Please offer your commei1t-S on 
above observation. Your reply should reach to ue 
uncleric1neCl by 06 .luly 2009 	 - 

cttf4 q 	t COPY 

,1c- 



____________: 	 '•(2 
i -!Q L11'l DCC 

r 	Dn- 93144 
C/099AP0 

300 it 	/E3 
l 

: 	 . 

ipc1 	BR1  
31 	AUG 2009 

I/C DeU Mecsdi/Kai ott 

1fl(EPAN'V01 S 
h 

iul 2Q0., 

I 	Ref your letter Na N dated 1B ]un 2009 and 22 )un 2009 
	• . 

I 	" 	7 

the discrepancy of stores pet taming to Dett Messam/Kam atm which 

was under your charge diil'j scrutinized and enclosed as per appendmx 

'tA' -and 'B" for your further necessary action at the earliest 

3 	Ptese acknowledge the receipt of this letter 

C 	 ; 

'. 	 . 	 . 	 ..•'_•_'•\ 
C 	C 

'. 	 -:- 	. 	.-• 	 . 	 . 	.• 
qo 	

C 

I 	 I 	 ( 	I 
* 	\E'-2tv) 

Second-In-Command 
For Officer Cornm nc1 ing 



HQ 1444 BCC (ccF)• 

Ptn- 931444 
C/O 99 APO 

o01f 	
- 	

)ut 2 
/E3 	

0 0'J 
•.iq 	 J 

M 

GS 	4> 34 1N 	
2009 

Suwer MI 	 . 
1/C Dett MeSSai/Kd10U 	L 	I 

 3ut 
Re nt (eU:el 4o. 3001/?33/ 	

cateCt 11 	2009 

2. The dsClePaY o stoles 
pertaflt to De.t ve.sSa/Ka10t which 

was ünde yoUi 
charge duty scrutfl2 and defceflt items re as heto4, 

-- .-- 

o Le.m 	
Qty 	Remi 

-'7RA8 CoUl1 

02 Swtvet Couplel 	
4oS \ 	

7 I 

,-j,, 06 TS-,,!--  
-- 

Ad)'JSt 	SIriLIP Head 	 Nui 

1 .. 
08 Pan Mo(Lii 	 . 	

. 	Nu 	2 

	

N0S 	20 

YOU are hereby dlreCCd todeP0St /sort out the deCIeflL items on 

or bIoce 	iuty 2009 withOUt tad. 

PeaSe admowtedqe receipt thks ettei. 

7 
( 	(i 

1 \ 

Fl QTtCec Con'( c,nd 

cc / 	9, 



1444 Bridge Contr Coy (GREF) 
PIN: 931444 	 •:., 

C/O 99 APO 

\(.' Jul2009 
	

Qf2L4' 

HDTLANATION FOR bIRECTCORRESPONC)ENCE WITH HIGHER 
FORMATIONS 

	

1. 	•Rc.fi'nc your iappliction dated 09 Jul 2009 regarding leave, 

2 It 11W  oL d by the undergned that rather 1 han ubmttting letters 
hh 	i-4 I iuuit 	oper chound, you have made the followtnç 

rcrpoicdc;v.  vecfly th the higher forniion which is in vottion of Ruk 20 
of CCS CoJu i .  Rule 1965 

..LoA ,itv dOJ 24 Jun 2009 in rep'y to HQ 1444 acc leiter  
003J1471--1Cdui'.d 2.3 Jtn 2009. 

Lettcrddted2 15 un 2009 in reply to HQ 1444 letter No. 	 '1 
10U3/J1O/E1C d-d 22 Jun 2009. 

(_ l_er dJ C) Jul 2009 in reply io I K 1444 RCC Lft*r 
NoJ003J2 IlL IC JuiiJ Z) Jun 2009. 

d) Liir dated 02 Jul 2009 m reply to HQ 1444 13CC letter No. 
1003/CJ29JEiC di 01 Jul 2009. 

() 
ApplufIu!& 1 	leave datçd 09 Jul2009 	. 	. 	 . 

	

3. 	 why disciplinary action should not be initiated against 

'you for vkuthn f kue 20 of CCS conduct Rule 1965. 

You rpiy  ;haukI L 	nid to1he undersigned by 17 Jul 2009. 

eTvibunsl 

fav 

• 31 Afl1 2 	 Officer Cornrnandin9 

info please. 
48 BRt 
PIN 93' 
(;/Q 9: 

• 

'/LQp. 
rn 

0 

L) 



I 
.1444 Bridge Consti Coy (GREF) 	. 

- 	 - 	

- 	 '0 Pur9 1444 
C.'O 99 APO 

(Jui 

Certr 

0 It rfli 	 /E3 

rr 
GS Noi63464N BRI.. 
Sumer MaE 

Ti i1REFi 
3 1 AUG 2009 

- -. 	 4 	-In r. 	. 	 - r 	Tn r- -r LSCRN\_Or iORE  Sv 

I - 	Reference our letter no--30012.34F3 dated: 	July 2009  
d 	

and your letter No. Nil ated: 2.0 July 2.009 

2. 	a 	400 nos Coupler and 50 nos Mjustabie. Stirrup I-Tacis 	issued to Dett Kivi 
48 by Dett. Mashai on 06 Jun 2008. The same regularized and deducted from 
the Net. deficiency. 

b 	MS Pipe 6 mtr long. 99 nos thficient. rernthrized from 283 nos of MS Pipe 4 
Mu 

	

	hon as saplucs. hence Ne defency ot MS Pipe 6 Mb long 
as 

c) 

	

	One nos shutt.ering plate I in x 030 mt.r and C)ne nos Cuive Plate adust-ed from 
itCiflSS1iOW as 5Urpiis of snuttei-ing, piaie 

TT 	 - 	
4. ci 	N (' ulC d 	C" Jcfl 	Il - 	as uiiae 

NET DISCREPANCY 
/MOJ Name of Item_____ ______ Qty 	I Remarks 

LIRA_Couer 1 	Nos 129  Lp2 	Swv& Coupler NOS 471  
03 	base Pte Nos 03  
04 	1 Adjustab(e Stwrup Head Nos 05  
05 	i Pa((Mortar f'4os  
06 	Hammer M/Breaknc 	.. Nos H 20  F 	- 	II 	 I, u7 	rLflflflle, 2 r  3  I\os j 

r 

 

For the remaining deficient items, you are 011cc as.ain instructed to sort out before 
_ç Jul -2009. so as to enable you to proceed on voluntary retirement. 

Please acknowledge receipt of this letter 

(Hr 

Second in 	iad 
For- Officer Conm andng 

WE 
	 c6t' 

Q~-u 
V,,Uo,~ W  A -9 



I, 

Centra' 

flLc!kyl 	
UG 2009 

Eth 

• 	 COLRT O DOUY 
4 

L. 	A Cowt of rqtry co 	u&r wfl 	 d 
tfrne iD be fixed by Predq Officer to in ve.stigate the cktu tfl 	c€ under which 
GS463461 Supdt. 	SJMR t4A1 of 1O1 0SC11444 B(2'C (GREF) had 
absented h.m sell from duty wei 144-200 to 10-06-200 wftho4it ieawe, 

• wthout hn 	f*Jn over cf swres, and dkxuments ekt on the chre with 
hm for constcuthon of i4esai bridge etc 

i"Jing Oflcer ; 	Capt Mieen Kiunkr lodN 
OC 44€ RMPL/1444 CC (G1iEF 

	

I 	Shri PK padhakilshapan S 
HQ 48 BRIT IGRE F-) 

• 	 :i':. 	SP1 	 UDC 
HQ 1.444 6CC (GREF)• 

2. 	me terms of the rene for C: of 

) c:cimce. tinder wfflth th Spvor 	ftiHy *h.d hm 
sefif withc-tut sncdon of ieave wef .1404.2009. 10'06-2009 

(40 ,Whether all the stos re roe1y accound for znd ntj/tkng 
over at ali sres held in his chr 	s whmitted tcT E3 seiion bkn 

bence from the duty w.f I 40 5 2009.. It of ft.m derkient/urpk 
to ht çht out. 

(iii), Whether &4 the 	crnt do &mems ... ke steel reinforcernt 
rster, •tage passing reistar, 'Competon drawIñtj of all structures 

nncted t Mes b, son for 'r1ton in ntty and tiCS 
prow soed in Mm Aprovi1TS and quanti,y boöked Work diary, R4R. etc 
where subrnfttd by the supervsor before his wt absence from the duty. 

flv 	Ay thr 1,nt fet. 	 .1 
(ii) 	nL1& if 	LU to nivald 	 in Mur. 

-. 	 •.. P12 

• 	 • 

Cti4 t, ce tcs çep 
/r<fr  

.. 	t 

- 	 .•• - 



• 	 . 	

. 	 •/t j"7-7 	\\/ 

j . 	AUG 2009 • 	. 	. 	 . 	 • 	

I 	GUwahatj enc 	I 
3. 	 • 
unit in septuptict:e aonq with aill supporting docu rnents and with muscript 
copy by L.3ffly 2009- 	 . 

(SC.iVASTAVA) 
EE (CIV) SG 
Officer ConrnancBn 

PJb1bton:- 
L-Capt 4K tdh '--- . 	. 	. • 

Snn Pti. Radnaknshnan 1  SSI 
Shri Prksh Chndra, UDC• 	 .. 	 • 

4&TF 	 .. 	. 	. 	 • 	. 
5CaseFe 	. 	.,. 	. 	 . 	. 	. .. 	• 	 . 
'. offt  

	

RESTCT 	 . 



1501 Bridge 	 Cell  
.1444 Bridge Contr Coy (F) 

=NJ 1444 
/ . * 	 9 APO 

CF1163461N/SM/ 'T 	 Jun 2009 
4DG OU9 GS-i.6.46)N Stpdt /-I 

Gahat Penh 	. 

bEFEkMENT OP VOLUNTAyETIEME!4f 

I. 	it to inform you that your date &f vohintary retirement has been deferred 
for two nonths by the HQ CE Udoyak as intimated by HQ 48 BRTF vide their 
.si ,qnal No A4221/EIhdt 24 Jun 2009. 

2. 	This is for your information 

(5esostavo 
EE (Civ) SG 
Qffi Command in 

:'. 	.,. 	 .,. 



0 •  

4t L4 
V 

/ 
•1 
I 1 

I .  

i1J 

- 

Irk 	 (R' 
P, N 'N"r 

vi ioq  Cell 1501  
449.4ge Contr Coy (&REF) 

PiN 
	

93,1 444 

I h' 
CF11o31N 	

(\]7 El/ Tin9OO9 

/ 	AUG 2009 	/ &S-163461N Supdt B/R-i 

SUERMA I 	 P 
(&E P) 

kTtp;.fl 

hs been 	ntmted 	Corpetefl Au1hort1 thot you' dite o 
deferred for one nionth only o.nd threfore HQ 144 

ountory 	rement ha been 
2009 stands concet!ed 

CC 	ffr t. FF/1o34MR'SW'' 	dfed 2-5 Jun 

2. 	fcr your ncrnOtfl pe 

(SC 5%vostoO) 

EE 
Of fe!" Ccn3Qndmg 

(u 	't) 

tr cops: 
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TRNSLAED COPY 	 ANNEXURE —17 

OFFICE NOTE 

GS-163461N Supdt. Building/Roads-i of 1501 BSC/1444 BCC 

Voluntary Retirement of Sumer Mal on completion of 20 years of 

regular services 

In reference to the Head Quarter 48 Boarder Roads Task Force 

latter No- 1412/60/E1P dated 4th  June, 2009 

Because of sudden desertion of GS 163461N Supdt. 

Building/Roads-i Sumer Mal of BSC/1444/BCC from his unit, the 

order for voluntary retirement on completion of 20 years of 

regular services issued by Office Note dated 19th  March, 2009 

and Order No- 10274/Retire/79/E1B is hereby cancelled. 

10274/Retire / 90 / El B 
Sd!- Anil Kumar 
(Anhl Kumar) 
Chief Engineer 
Udayak Project 
'29' June, 2009. 

Head Quarter 
Chief Engineer 

• 	Udayak Project 
PIN- 931715 
C/O- 99 Army Post Office 

Commander 
48 Boarder Roads Task Force 
PIN- 930048 
C/O- 99 Army Post Office 

Retirement Register Serial 
No- Udayak/06/2009 

CntrI 

3 7  AUG2009 	f 
GUWI 

Ccit)?ciw nc trio cey 

1w ?6 C 
, 

;2r'~r  IV  

4 

L 
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- 
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31 AUG2OO9 
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AU12lower 
WomEfl'S Hospital 

*ft Ji; 

C 	 31 UG 2009  

I 	Guwaliati en 	41 

Cq 	VV C 	 G 1)) 
-k 

c9 
0 

Dr. Raman Patel 
DR. G. Patel  MD,DGO 
MD,GynaeC 
Director, IVF Speciatist 	

Director, IVF Specialist 
(M) : + 91 98250 26610 

EndoscoPic Surgeon  
(M) : + 91 98250 68696 

1 L 

Dr. Shweta Saxena 	 Dr. Reitu Patel 	 Dr. Rujul Patet 

D, (Gynaec) 	
MBBSMSC (UK) MD Dip. Endoscopy (Germany 

M 	
) 

Obstetrician & GynaecologiSt 	Clinical Embryologist 	Consultant EndoscoPic Surgeon 

(M) : + 91 94265 83570 	(M) + 91 98790 13300 	(M) 1 + 91 99790 79000 

Rudra Arcade, Drive in Road, Near Manavmandir, Memnagar, Ahmedabad - 380 052. (INDIA) 
Phone +91-79-2741 0080, 2741; 0090, Fax : +91-79-2741 0020 

E-mail : info@sunfloWerh0SPital 	web :www.sunfIOwerh0SPta 

rip* ccIy 

/ 
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( issam Medicall CoHee & 
DIBRUGARH 

OUT -PATIENTDEPARTMENT 	 S  

	

Hospital No.   	Date 
SexV") 

Service 
I 	--: 	 - 

rm 
• 	• (ntr1!f 

	

cD 	 P  	
--j. ? 	31 AUG 2009 

I t2v'). 	 ' 	Guwahatj Benc'ti 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - d 

GUWAHATI BENCH:: GUWAHATI 	.4 
OANo.171/09 

U' 
BET WEEN 

Sri Sumer Mal. 

APPLICPNT 

-Versus- 

Union of India & Others 

RESPONDENTS 

STATEMENT FILED ON BEHALF OF RESPOI~D 	Tq. . t9 4 

V .  
* 	 . U tI L Lç-1 •' 	 12 'J 	nw A 	 , S / o 

Lc- 	. 	 jr ry 	 aged aboutyears, 

Resident of 	L4± 6c (cc) I/o  °9 rW 
presently working as 	44.4 S cc 
and respondent No. 	in the above case do hereby solemnly/ 

affirm and state as follows: 

That a copy of original application has been served upon 

the respondents and the respondents have gone through the 

same and understood the contents thereof. The statemeits 

which are specifically admitted herein below other statements 

made in the original application are categorically denied and 

the applicant is put to the strictest proof thereof. 

That with regard to the statements made in Para 1(I) of 

the original application the deponent while denying the 

contentions made thereiri begs to state that the submitted 

application for voluntary retirement w.e.f. 1st July' 2009 

and the same has been accepted by the Competent Authority 

vide HQ CE (P) Udayak Letter No-10274/Rectt/79/EI B dated 19 
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Mar 2009. In the meantime, the applicant absented himself 

without leave from the duty station w.e.f. 14th  April' 2009 

without proper Handing /Taking over of stores Items and 

without submitting important document pertaining to the works 

executed by him. However, on 11.06.09 the applicant reported 

back to his duty i.e. 1444 BOO voluntarily. it is pertinent 

to mention here that after the applicant absented from duty 

on scrutiny of office records it was found that many stores 

items were deficient which were under the deep and pervasive 

supervision of the applicant and accordingly instructions 

were issued from the office to sort out the discrepancies. 

However, in spite of repeated instructions issued by this 

office to sort out the deficiency of the stores items, the 

applicant did not make any sincere effort to sort out the 

deficiency. Therefore, having no other alternative to trace 

out the principal offender responsible for loss of store 

items and make good the loss caused to the Government of 

India which were under the deep supervision of the applicant, 

and also keeping in view the disciplinary action to be taken 

against the applicant the Chief, Engineer, Project Udayak vide 

their Office memorandum No. 10274/Retire/90/EIB dated 23 Jun 

2009 has cancelled his previous order regarding acceptance of 

voluntarily retirement w.e.f 01 July 2009. 

That with regard to the statements made in Para 1(11) of 

the original application the deponent while denying the 

contentions made therein begs to state that no illegal and 

arbitrary action has been taken against the applicant by 

Competent Authority and allegation made in this Para are 

baseless and lacks substance. 

That with regard to the statements made in Para 2 of the 

o'iginal application the deponent begs to state that as per 

Hn'ble Supreme Court otder, the Hon'ble C.A.T. has tiot 

jurisdiction on service matter of GREF employees. 
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That with regard to the statements made in Para 4.1 & 

4.11 of the original application the deponent does not admit 

anything contrary to the relevant records of the case. 

That with regard to the statements made in Para 4.111 of 

the original application the deponent while denying the 

contentions made therein begs to state that there is no bar 

in taking administrative action against the persons who 

failed to perform the Govt., duties but allegation mde by the 

applicant that untold harassment had been faced by the Staff 

is baseless. 	It is noteworthy to mention here that the 

applicant had shown careless and negligent attitude in 

performance of the Govt. duties which has been assigned to 

him and he is habitual of making false allegations against 

his superiors and corresponding directly with very senior 

Officers in clear violation of the Rules holding the field. 

That with regard to the statements made in Para 4.IV of 

he original application the deponent while denying the 

contentions made therein begs to state that at no point of 

time any intimation was made to the respondents and any proof 

was submitted of the said facts. Hence, the statements made 

by the applicant are misleading and vague. 

That with regard to the statements made in Para 4.V of 

the original application the deponent does not admit anything 

contrary to the relevant records of the case. 

That with regard to the statements made in Para 4.VI of 

the original application the deponent while denying t1e 

contentions made therein begs to state that as per 

instruction issued by HQ 48 BRTF (GREF) vide their letter 

No.1412/27/El dated 13.10.2008, this office on bonafide has 

intimated the 	same to the 	applicant 	vide 	letter 

No.CF/163461N/sm/47/E5 dated 16.10.2008 to withdraw his 

application in order to get timely payment of arrears and 

fixation of pay. Therefore, the said letter was issued to the 

I 
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applicant for his benefit and suggesting him to availing the 

benefits of 6th  cpc• 

That with regard to the statements made in Para 4.VII of 

the original application the deponent begs to state that the 

applicant did not submit required number of copies of 

application and necessary undertaking along with his 

application 	dated 	19.1.2009 	and 	submitted 	necessary 

undertakings on 06.02.2009 only. It is stated that as per 

Standing Order Procedure on the subject any case for 

voluntary retirement is to be initiated by the unit at least 

04 months in advance. Therefore, application submitted by 

the applicant dated 06.02.2009 was forwarded to the Competent 

Authority for accepting Voluntary retirement w.e.f. 

01.07.2009. It is state that the applicant has also mentioned 

sme date in his applicatoti dated 06.02.2009. 

That with regard to the statements made in Para 4.VIII & 

4.IX of the original application the deponent begs to state 

that the applicant was directed by the leave sanctioning 

authority (Respondent No.4) to complete the collection of 

hydraulic data for 04 Nos. of bridges in Changwanti- Wallong-

Namti Road. The Leave sanctioning Authority has also 

mentioned in leave application that he can proceed on leave 

only after completion of collection of Hydraulic data for 04 

bridges. However, the applicant failed to make any sincere 

efforts to complete his task work, whereas the task was to be 

completed by him in a time bound manner. The allegation made 

by the applicant is baseless and bears no fact. 

That with regard to the statements made in Para 4.111 of 

the original application the deponent does not admit anything 

contrary to the relevant records of the case. 

That with regard to the statements made in Para 4.XI of 

the original application the deponent begs to state that as 

per SOP the case of the applicant for voluntary retirement 

w.e.f. 1st July 2009 (FN) has been sent to Competent 

111 
1' 



I Authority and the same has been accepted by Competent 

Authority vide HQ CE (P) Udayak letter No-10274/RETIRE/79/EIB 

dated 19-03-2009 with the condition clearly mentioned in the 

order that no untoward incident to come to the knowledge of 

1Competent Authority during the period from the date of 

issuance of notice for voluntary retirement to the date of 

voluntary retirement. 

That with regard to the statements made in Para 

4.XIII of the original application the deponent while denying 

the contentions made therein begs to state that the applicant 

never apprised respondent No.4 about ill health of his wife 

nor he ever produced any documentary proof. The applicant 

himself is admitting that the construction work of Messai 

Bridge was completed on 26 Mar, 2009 but he did not collect 

hydraulic data even for a single bridge between 26t1 

March'2009 till 14th  April'2009 when he absented himself from 

the duty whereas it was made clear to the applicant vide 1444 

BCC Signal No.A-1076/E1 dated 29.03.09 that he can proceed on 

leave after collection of hydraulic data. It is stated that 

the applicant did not perform duties assigned to him even 

between 26.03.09 till 14.04.09 for the reasons best known to 

him only, whereas he could have collected hydraulic data at 

least for 3 bridges. 

That with regard to the statements made in Para 

4.XIV of the original application the deponent while begs to 

state that the Sanctioning Authority had mentioned in leave 

application of the applicant that he can proceed on leave 

only after completion of collection of Hydraulic data for 4 

bridges. This message has been intimated to the applicant 

again by this unit sig No.A-1076/El dated 29.03.09 but the 

applicant did not make any effort to collect hydraulic data 

even for one bridge whereas he was not assigned any other 

Govt duty after 25 Mar 2009 except for collection of 

hydraulic data for bridges. 

That with regard to the statements made in Para 

4.XV of the original application the deponent while begs to 

4 ,  

Centtal Aistrat 

6 MAR2fl 

enc 



Cf 

6 

state that on scrutiny of office records, it is found that 

many • store items are deficient which were held with the 

applicant. It is also submitted that leave in respect of the 

applicant was sanctioned by Competent Authority only after 

collection of hydraulic data of bridges but since the 

Supervisor did not complete the assigned Govt. duties, there 

is no question of giving him clearance certificate against no 

dues. The respondent No.4 was on leave during the 4bove 

period and therefore the allegation made by applicant that 

the clearance was not given by E3 section is baseless and 

bears no fact. 

That with regard to the statements made in Para 4.XVI of 

the original application the deponent while begs to state 

that the applicant absented himself without leave without 

Handing/Taking over of stores and documents held on the 

charges with him for construction of Messai bridge. Neither 

any intimation nor any document given by the applicant about 

his AWL. 	However, Leading Hand Jimet Rai denied in his 

statement the fact of receiving any application from the 

applicant. 

A copy of the statement of L/Hand Jimet 

Rai is annexed herewith and marked as 

PNNEXUBE- Rh. 

That with regard to the statements made in Para 4.XVII 

of the original application the deponent begs to state that 

the appJcant absented himself without leave from the dlity 

station on 14.04.2009. Accordingly necessary absent without 

leave/ desertion/ apprehension roll was issued to concerned 

civil authority and copy amongst to all concerned vide 1501 

BSC letter No-118!1501/01/EI dated 15.04. 2009 as per laid 

down procedure on the subject. 

That with regard to the statements made in Para 4.XVIII 

of the original application the deponent while denying the 

contentions made therein begs to state that in the response 
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of action stated in above the applicant has reported back to 

1444 BCC 	(GREF) 	voluntarily on 11.06.2009 	(FN) 	and intimation 

to 	this 	effect 	had 	been 	given 	to 	all 	concerned. 	The 

Supetvisor 	had neither 	ever 	apprised 	respondent 	No.4 	about 

gynecological 	problem 	of 	his 	wife 	nor 	ever 	produced 	any 

medical documents to that effect. c4 

20. That with regard to the statements made in Para 4.XIX of 

the original application the deponent while denying the 

contentions made therein begs to state that the allegations 

made in this para are baseless and false. The applicant acted 

in violated Govt. Rules and Regulations and hence it was very 

necessary to initiate disciplinary action against him. 

Further more the respondents regularly advising the applicant 

since the day of his voluntarily reporting back to this uiit 

on 11.06.2009, to make up the deficiency in Govt. stores so 

that he can be relieved for proceeding on voluntary 

retirement but till date but he did not make any effort to 

sort out the deficiency in Govt. stores whereas no Govt. 

duties is being performed by him since 11.06.2009 to till 

date except sorting out deficiency in Govt. stores held with 

him. All the actions done by respondent no. 4 are in 

conformity with laid down Govt. rules and regulations. 

1. That with regatd to the statements made in Para 4.XX of 

the original application the deponent while denying the 

contentions made therein begs to state that a Court of 

Inquiry which is a 'fact finding Inquiry' was convened by the 

respondent No.4 to investigate the circumstances under which 

GS-163461N Supdt BR-I Sumer Mal of 1501 BSC/1444 BCC (GREF) 

had 'absented himself from duty station w.e.f. 14-04-2009 to 

10-06-2009 without leave, without handing/taking over the 

stores and documents held on the charge with him for 

construction of Messai bridge and respondent No.4 is 

competent authority to convene this 'Court of Inqui*y'. 

22. That with regard to the statements made in Para 4.XXI of 

the original application the deponent begs to state that the 
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letters issued to the applicant were in conformity with the 

order received from the higher authorities. 

That with regard to the statements made in Para 4.XIV of 

the original application the deponent while denying the 

contentions made therein begs to state that the allegation 

made in application dated 02.09.2009 Is baseless, false and 

docs not bear any fact. It can be seen from the contents of 

the letter that all the explanation letters, issued to him, 

were in conformity with the laid down rules and regulatiois. 

The app'icant was frequently being reminded to make up the 

deficiency of stores so that he can be relieved for 

proceeding on voluntary retirement. Whenever the applicant 

has made any representation/request letter to the higher 

authority it is timely being forwarded to the concerned 

authorities. Besides this all the opportunities are being 

given to the applicant to meet Commander 48 BRTE' and Chief 

Engineer Project Udayak. All sort of co-operation is being 

given to the applicant by all section of this HQ so that he 

can proceed on voluntary retirement at the earliest. 

That with regard to the statements made in Para 4.XXIII 

of the original application the deponent begs to state that 

due to Court of Inquiry held against the applicant and 

pending disciplinary action his voluntary retirement has been 

cancelled vide HQ CE (P) udayak office memorandum No- 

10274/Sevanivrti/90/EIB date 29Jun 2009. 

That with regard to the statements made in Para 4.XIV of 

the original application the deponent while denying the 

ccntentions made therein begs to state that the ctrntets as 

r{ientioned in Para about the problems, had never been informed 

by applicant to the higher authorities nor any medical 

documents shown by him. Hence the statements made in the 

instant Para are misleading and an after thought. 
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26. 	That with regard to the statements made in Para 4.XIV & 

4.XXXV of the original application the deponent while denying 

the 	contentions 	made 	therein 	begs 	to 	state 	that 	the 

allegation 	made 	by 	the 	applicant 	that 	"all 	sorts 	of 

atrocities were caused to him" is baseless, 	false and bears 4 
no fact. 	When the applicant approached respondent No.4 	on 

4.08.2009 asking for leave for his medical check up, 	he was 

not 	only 	granted 	leave 	immediately 	but 	a 	N/Asstt 	L/Nk 

Suryanarayana along with one special vehicle was detailed for 

his medical checkup but Supervisor proceeded to his home town 

without sanction of leave and even without intimating Nursing 

Assistant accompanying him or any body else of this unit. 

That with regard to the statements made in Para 4.XIV of 

the original application the deponent while denying the 

contentions made therein begs to state that all the actions 

ken by respondent No.3 and 4 were in conformity with la.id 

down Govt procedures/rules and regulation and the allegation 

made by the applicant, that "the action of the authorities 

had been atrocious and arbitrary", is baseless, false and 

does not bear any fact. 

That with regard to the statements made in Para 4.XIV of 

the original application the deponent begs to state that the 

application of the applicant may not be admitted in view of 

the facts brought out in replies to the Para 4 (facts of the 

case) of the OA. 

That in view of the aforesaid facts and circumstances of 

the case the present original application deserves to be 

dismissed with cost. 
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VERIFICATION 

I, 	Sri 	 , 	Sn 	of 

fl 	AI 	 • aged about}years, 

at present working as 	 , do 

hereby solemnly affirm and verify that the statemer 	made in 

the 	written 	statement 	in 	paragraphs 

I , 	 / Al / 12 )1' )25r 2-lare true to 

my 	knowledge, 	those 	made 	in 	paragraphs 

• Q) 12 1 c .t being matters of 

records are true to my information derived there from and the 

grounds urged are as per legal advice. I have not suppressed 

any material fact. 

And I sign this verification on this theZ5t4day of 

December, 2009 at Guwahati. 
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